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tely for the Courts in Delhi, Bombay,
Calcutta and Madras;

(b) the mnumber of Wril's or suits
‘where tue replies or affidavits have
been filed by Government; and

(c) in how many cases the Writ
petitions have reached the final
stag~ of argument?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) According to
available information the total number
of money suits and Civil Wrifg filled
is 73. Of these, 33 cases have been
filed in the Delhi High Court, 18 in
the Madras High Court, 1 in the
Bombay High Court and 21 in the
Tis Hazari Courts, Delhi.

(b) and (c). Information is being
collected.

Transies of past performance Quotas -

for Garments

5234, ISHRI ASHFAQ HUSSAIN:
‘Will the Minisier of COMMERCE be
pleased to state:

(a) whether the tragnsfer of peast
performance quotas for garments is
allowed under Circular No. Qp. 52/
81 dated 25th September, 1981 jssued
by the Apparels Export Promotion
Council as an agency of the licenc-
ing authority to allocate export gar-
ments; .

(b) whether such {ransfers have
resitlted in malpractices; and

(¢) whether such revenue {rauds
are being investigated by the newly
created Directorate (intelligence) in
the Income Tax Department?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Transfer of Past
Performance Quota is permissible uvn-
der the Quota Distribution Policy an-
nounced by the Government vide Pub-
lic Notice No. 61-ETC(PN)/81 dated
10th  August, 1981. The Circular
No. Qp. 42/81 by the Apparels Ex_
yort Promotion Cuncil has been issued
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in pursuance of the Quota Policy an-
nounced by the Government,

(b) One of the reasons for allowing
this facility is to reduce the possibili-
ties of clandestine transaclions in past
performance auotas,

(c) No case of below the {able has
come to the notice of the Directorate
of Intelligence in the Income Tax De-
partment.
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Mica Trading Corporation Failed to
Obtain export orders from U.S.S.R.

5226. SHR] BINDESHWARI DUB-
EY: Will he Minister of COMMERCE
be pleased to state:

(a) whether it ig a fact that Mica
Trading Corporation failed to c¢btain
orders from the US.S.R. to export
Mica to that County which was ex-
pected to be of the tune of rupees five
crores;
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(b) whether it is a fact that g de-
legation from the U_S.S.R. visited our
country but went “ack without giving
orders; and

(c) the effect of refusal of U.S.SR.
to give their orders to the WII'fCO on
Mica Industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c). A state-
ment is attached.

Statement

Contracts for export of Mica to
USSR are generally negotiated twice
a year—the main contract in Decem-
ber/January and the supplementary
contract in Sepiember/October,

A contract has been signed in De-
ceinber 198! for export of processed
Mica worth Rs. 11.40 crores during
1982,

A one man delegation from USSR
visited India in April 1982 to rego-
tiate ad hoc mid-term reyguirement
worth Rs. 4.84 crores, bulk of which
consisted of higher grade big size Mica
only. No agreement could be reach-
ed because USSR was neither wiiling
to pay 25 per cent premium pres-
cribed for exclusive purchase of
higher grades, nor to buy the wrescri-
bed matching quantity of smaller
sized Mica.

It is expected that negotiations for
supplementary contract will be taken
up as usual in September/October,

Tea Board's Antioxidantg Schenwe

5227. SHRI K. T. KOSALRAM:
Will the Minister of COMMERCE bhe
pleased to state:

(a) the reasons for keeping in sus-
pended animation the Tea Board’s
antioxidants scheme; and

(b) the total amount spent on this

scheme from August, 1971 to March,
1982 and the benefit that accrued from

this expenditure?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Work under
Tea Board‘s scheme on “‘Utilisation of
Tea Sweepings at the University Coal-
lege of science and technology, Cal-
cutta has not been started pending
construction of requisite shed within
the universily compus for the instal-
lation of bench scale plant for further
experiments in the laboratory.

(b) The total amount spent on the
scheme from August 1971 to 'March,
1982 is Rs. 8.40 lakhs., The results of
researches under the scheme show
that Tea sweepings and other formms
of Tea Waste can be gainfully utili_
sed as source material for extraction
of a number of Chemicals which
example, it has been shown that the
have diverse indusrtial uses. For
Tea polyphenola and their different
fractions, either in the original state
after chemical treatment could have
wide applicability as antioxidants in
different materialg such as, fatty oils
and oil-based products Vanaspati)
{petroleum fractions, natural rubber,
plastics, essential oils etc, At present,
industries manufacturing these subs-
tance use large quantities of other
antio¥idants of which almost the en-
tire amount is imported. Development
of a suitable method for com-
mercial extraction of the antioxidants
from Tea sweepings and other tea
wastes would thus scout in substantial
savings in foreign exchange now spent
on importation of antioxidants. The
results of researches under the
Board's scheme would be made avail-
able to entrepreneurs after the bench
scale experiments have been comple-
ted.

Indian, Cotton Milis

5228. SHRI K, RAMAMURTHY :
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a  fact that ihe
Cotton Corporation of India did not
insists on the execution'of bank guaran-
tee by a large 'number ‘of Indian ‘Cot_





